
State vs. Vikas 
FIR No. 144/21 
PS NAN 

27.05.2021 

Present Ld. APP for the State through VC. 

Ld. Counsel for applicant through VC. 

An application for release of vehicle bearing registration no. DL- 

7SCG-2288 on superdari has been moved by the applicant Vinod Singh. 

Reply is filed by the 10. As per reply, 10 has no objection if the 

above said vehicle be released to the rightful owner. Heard. Application perused. 

Having considered all the relevant inputs, report of the lO and in 

view of judgments in Sunderbhai Ambalal Desai v. State of Gujarat (AIR 2003 

SC 638), I am satisfied that this will be an eminently fit case where the above said 

vehicle can be released to the rightful owner, subject to execution of security 

bond. Accordingly, let above said vehicle be released to the rightful owner after 

preparing detailed panchnama; taking photographs of the same; valuation report 

and a security bond 

The photographs of the above said vehicle should be attested by the 

IO and countersigned by the complainant, accused, if any, as well as by the 

person to whom the custody is handed over. Applicant is directed to deposit the 

original RC to the 1O. 

The application stand disposed of accordingly. Copy of this order be 

given dasti to the applicant. 

(ANSHUL MEHTA) 
MM (East)/KKD/Delh/27.05.2021 



State vs. DL14CF 0692 

FIR No. 245/21 
PS Mayur Vihar 

27.05.2021

Present Ld. APP for the State through VC. 

Ld. Counsel for applicant through VC. 

An application for release of vehicle bearing registration no. DL 

14CF-0692 on superdari has been moved by the applicant Ms. Monika Wahi. 

Reply is filed by the 10. As per reply, IO has no objection if the 

above said vehicle be released to the rightful owner. Heard. Application perused. 

Having considered all the relevant inputs, report of the 1O and in 

view of judgments in Sunderbhai Ambalal Desai v. State of Gujarat (AIR 2003 

SC 638), I am satistied that this will be an eminently fit case where the above said 

vehicle can be released to the rightful owner, subject to execution of security 

bond. Accordingly, let above said vehicle be released to the rightful owner after 

preparing detailed panchnama; taking photographs of the same; valuation report 

and a security bond. 

The photographs of the above said vehicle should be attested by the 

IO and countersigned by the complainant, accused, if any, as well as by the 

person to whom the custody is handed over. Applicant is directed to deposit the 

original RC to the 1O. 

The application stand disposed of accordingly. Copy of this order be 

given dasti to the applicant.

(ANSHUL MEHTA) 
MM (East)/KKD/Delhi/27.05.2021 



State vs. Vikas 
FIR No. 144/21 
PS NAN 

27.05.2021 

Present Ld. APP for the State through VC. 

Ld. Counsel for applicant through VC. 

An application for release of vehicle bearing registration no. DL- 

7SCG-2288 on superdari has been moved by the applicant Vinod Singh. 

Reply is filed by the 10. As per reply, 10 has no objection if the 

above said vehicle be released to the rightful owner. Heard. Application perused. 

Having considered all the relevant inputs, report of the lO and in 

view of judgments in Sunderbhai Ambalal Desai v. State of Gujarat (AIR 2003 

SC 638), I am satisfied that this will be an eminently fit case where the above said 

vehicle can be released to the rightful owner, subject to execution of security 

bond. Accordingly, let above said vehicle be released to the rightful owner after 

preparing detailed panchnama; taking photographs of the same; valuation report 

and a security bond 

The photographs of the above said vehicle should be attested by the 

IO and countersigned by the complainant, accused, if any, as well as by the 

person to whom the custody is handed over. Applicant is directed to deposit the 

original RC to the 1O. 

The application stand disposed of accordingly. Copy of this order be 

given dasti to the applicant.

(ANSHUL MEHTA) 
MM (East)/KKD/Delh/27.05.2021 



STATE Vs. Rajeev Kapoor 
FIR No. 181/13 
PS Shakarpur 
U/s. 420 1IPC 

27.05.2021 

Present application taken up through VC as per the directions issued by 

Hon'ble High Court of Delhi in view of on going pandemic outbreak. 

Present: Ld. APP for the State through VC. 

Mohd. Imran, ld. LAC for applicant through VC. 

a Reply filed by the 1O. 

Arguments heard from both sides 

This is an application seeking interim bail as per the guidelines dated 

04.05.2021 laid down by High Powered Committee 

As per the application, other than the present FIR, there are two other 

cases/FIRs filed against the accused i.e. FIR No. 131/1996 PS Paharganj and FIR No. 

223/19 PS Shakarpur. 

As per the reply filed by the 10, there are total 9 cases pending against the 

accused and all of them are U/s. 420 IPC alongwith other provisions. 

Since, the present accused is involved in more than 3 cases, therefore, as 

per the modified guidelines issued on 11.05.2021, the present accused shall not be 

considered for interim bail. Accordingly, the present interim bail application is dismissed. 

Copy of this order be given dasti to ld. LAC. 

(ANSHUL MEHTA) 
MM (East)/KKD/Delhi/27.05.2021 



STATE Vs. Rajeev Kapoor 
FIR No. 223/19 
PS Shakarpur 
U/s. 420 IPC 

27.05.2021 

Present application taken up through VC as per the directions issued by 
Hon'ble High Court of Delhi in view of on going pandemic outbreak. 
Present: Ld. APP for the State through VC. 

Mohd. Imran, Id. LAC for applicant through VC. 

Reply filed by the lO. 

Arguments heard from both sides. 

This is an application seeking interim bail as per the guidelines dated 

04.05.2021 laid down by High Powered Committee. 

As per the application, other than the present FIR, there are two other 

cases/ FIRs filed against the accused i.e. FIR No. 131/1996 PS Paharganj and FIR No. 

181/13 PS Shakarpur. 

As per the reply filed by the 1O, there are total 9 cases pending against the 

accused and all of them are U/s. 420 IPC alongwith other provisions. 
Since, the present accused is involved in more than 3 cases, therefore, as 

per the modified guidelines issued on 11.05.2021, the present accused shall notbe 

considered for interim bail. Accordingly, the present interim bail application is dismissed. 

Copy of this order be given dasti to ld. LAC. 

(ANSHUL MEHTA) 
MM (East)/KKD/Delhi/27.05.2021 



FIR No. 223/20 
State vs. Suraj Joshi 
PS Mayur vihar 
U/s. 379/411/34 IPC 

27.05.2021 

Fresent application taken up through VC as per the directions issued by 

Hon'ble High Court of Delhi in view of on going pandemic outbreak. 

Present Ld. APP for the State through VC. 

Sh. Yogesh Bhardwaj, Ld. LAC for applicant through VC. 

This is an application seeking regular bail and in alternative seeking interim 

bail as per the guidelines dated 04.05.2021 laid down by High Powered Committee. 

Reply filed by the ACP wherein it has been clarified that the present 

accused is involved in a total of 21 matters. Further it is submitted by the concerned ACP 

that there was discrepancies in the report filed by the 1O qua the previous involvement of 

the accused because the accused was providing different address and different father's 

name every time. The said explanation is hereby accepted, however, IO is directed to 

remain careful in future and to come up with a detailed report in future. 

Since, the present accused is involved in more than 3 cases, therefore, as 

per the modified guidelinesissued on 11.5.2021, the present accused shall not be 

considered for interim bail. Accordingly, the present interim bail application is dismissed. 

With regard to the regular bail considering that accused has been involved

in more than 21 cases of similar as well grievous nature and that he has been feeding 

mis-information to the lOs. Hence, court is not inclined to release the accused on bail. 

Accordingly, in view of the above, the regular bail application is also 

dismissed. Copy of this order be given dasti to ld. LAC. 

(ANSHUL MEHTA) 
DMM/EAST/KKD/DELHI 

27.05.2021



FIR No. 533/20 
State vs. Suraj Joshi 

PS Mayur vihar 
U/s. 379/411/34 IPC 

27.05.2021 
Present application taken up through VC as per the directions issued by 

Hon'ble High Court of Delhi in view of on going pandemic outbreak. 

Present Ld. APP for the State through VC. 

Sh. Yogesh Bhardwaj, Ld. LAC for applicant through VC. 

This is an application seeking regular bail and in alternative seeking interim 

bail as per the guidelines dated 04.05.2021 laid down by High Powered Committee. 

Reply filed by the ACP wherein it has been clarified that the present 

accused is involved in a total of 21 matters. Further it is submitted by the concerned ACP 

that there was discrepancies in the report filed by the IO qua the previous involvement of 

the accused because the accused was providing different addres and different father's 

name every time. The said explanation is hereby accepted, however, 1O is directed to 

remain careful in future and to come up with a detailed report in future. 

Since, the present accused is involved in more than 3 cases, therefore, as 

per the modified guidelines issued on 11.5.2021, the present accused shall not be 

considered for interim bail. Accordingly, the present interim bail application is dismissed. 

With regard to the regular bail considering that accused has been involved 

in more than 21 cases of similar as well grievous nature and that he has been feedingg 

mis-information to the IOs. Hence, court is not inclined to release the accused on bail. 

Accordingly, in view of the above, th� regular bail application is also 

dismissed. Copy of this order be given dasti to ld. LAC. 

(ANSHULMEHTA)
DMM/EAST/KKD/DELHI

27.05.2021



FIR No. 374/2020 
State vs. Suraj Joshi 
PS PIA 
U/s. 356/379/411/34 IPC 

27.05.2021 
Present application taken up through VC as per the directions issued by Hon'ble High Court of Delhi in view of on going pandemic outbreak. 

Present Ld. APP for the State through VC. 
sh. Yogesh Bhardwaj, Ld. LAC for applicant through VC. 

This is an application seeking regular bail and in alternative seeking interim 
bail as per the guidelines dated 04.05.2021 laid down by High Powered Committee. 

Reply filed by the ACP in FIR No. 223/20 and 533/20 PS Mayur vihar 
wherein it has been clarified that the present accused is involved in a total of 21 matters. 
Further it is submitted by the concerned ACP that there was discrepancies in the report 
filed by the 1O qua the previous involvement of the accused because the accused was 

providing different address and different father's name every time. The said explanation is 
hereby accepted, however, IO is directed to remain careful in future and to come up witha 

detailed report in future. 

Since, the present accused is involved in more than 3 cases, therefore, as 

per the modified guidelines issued on 11.5.2021, the present accused shall not be 
considered for interim bail. Accordingly, the present interim bail application is dismissed. 

With regard to the regular bail considering that accused has been involved 
in more than 21 cases of similar as well grievous nature and that he has been feeding 
mis-information to the 1Os. Hence, court is not inclined to release the accused on bail. 

Accordingly, in view of the above, the regular bail application is also 
dismissed. Copy of this order be given dasti to ld. LAC. 

(ANSHUL MEHTA) 
DMM/EAST/KKD/DELHI 

27.05.2021



FIR No. 374/2020 
State vs. Pradeep Dev Sharma PS PIA 
U/s. 356/379/411/34 IPC 

27.05.2021
Present application taken up through VC as per the directions issued by Hon'ble High Court of Delhi in view of on going pandemic outbreak. 

Present Ld. APP for the State through VC. 
n Sh. Yogesh Bhardwaj, Ld. LAC for applicant through VC. 

This is an application seeking regular bail and in alternative seeking interim 

bail as per the guidelines dated 04.05.2021 laid down by High Powered Committee. 

Reply filed by the lO. 

As per the reply, the present accused has more than 10 previous 

involvements. 

Since, the present accused is involved in more than 3 cases, therefore, as 

per the modified guidelines issued on 11.5.2021, the present accused shall not be 

considered for interim bail. Accordingly, the present interim bail application is dismissed. 

With regard to the regular bail considering the following 

1. that accused has been involved in more than 10 cases of similar nature 

2. that the case property has also recovered from the accused; 

3. that the accused was correctly identified by the complainant during the TIP 

proceedings; 
Hence, court is not inclined to release the accused on bail. 

Accordingly, in view of the above, the regular bail application is als0 

dismissed. Copy of this order be given dasti to ld. LAC. 

(ANSHUL MEHTA) 
DMM/EAST/KKD/DELHI 

27.05.2021 



FIR No. 374/2020 

State vs. Sura Joshi 

PS PIA 
25 05.2021 
File taken up today upon being informed by the Ahimad of the Court about the 

uploading of the wrong order in the present FIR dated 18.05.2021 on the Defhi District 

Court Website. 

Present Ld. APP for the State through VC 

I has come to my knowledge that an order in the present FIR dated 

18.05.2021 which has been uploaded on the Delhi District Courts Website was not the order 

which was finally passed on the said date. 

Before proceeding further, it is pertinent to put certain facts in perspective 

That on 18.05.2021, the undersigned was working as a Duty MM and was adjudicating upon 

70 miscellaneous applications along with approximately 50 bail bonds, approxirmately 07 fresh 

remand matters and 83 prisoners for Rehnumai. 

That in the morning, in the present FIR, the order for allowing the interim bail 

was dictated to the Steno, however, the same was not finalised and in the evening, upon 

emergence of certain new facts, the said interim bail order was changed and the matter was 

adjourned for 19.05.2021. 

Due to inadvertent mistake, both the orders that is to say the order of allowing 

interim bail which was not final and the order where the present matter was adjourned for 

19.05.2021 were printed and signed. Consequently, the not final order for allowing the interim 

bail was uploaded on the official website of Delhi District Courts. 

In the light of the above-stated facts, the Incharge Computer Branch, East 

District is directed to remove the said order from the official website of Delhi District Courts. 

A copy of this order along with the copy of the non final order dated 18.05.2021 

and the copy of the correct order dated 18.05.2021 be sent to the Incharge Computer Branch. 

A copy of this order be also sent to the concerned Jail Superintendent that as 

of today, the interim bail of the present accused in the present FIR has not been allowed 

Further, it is directed that the non fhal order allowing the interim bail shall be 

considered as non existent. 

(ANSHULMEHTA)
MM (East)/KKD/Delhi/25.05.2021 



State vs. Arjun @ Lala 
FIR 354/11 
PS-Gandhi Nagar 
U/s-379/411/34 IPC 

27.05.2021

Present application taken up through VC as per the directions issued by 
Hon'ble High Court of Delhi in view of on going pandemic outbreak. 

Present Ld. APP for the State through VC. 

Mohd. Imran Ld. LAC for applicant through VC. 

IO has filed his reply. 

Arguments heard írom both sides. 

Ld. Counsel for the accused submits that as per the guidelines dated 

04.05.2021 laid down by High Powered Committee, the accused may be granted interim 

bail since he is in custody since 28.10.2020. It is further submitted that maximum 

imprisonment for the alleged offences is 3 years. 

Considering the emergent situation due to Covid-19 pandemic as well as in 

the light of the guidelines dated 04.05.2021 laid down by High Powered Committee vide 

letter No. F9/63/2020/HG/1409 aforesaid accused be released on interim bail for 90 days. 

Further, accused be released on furnishing of personal bond in the sum of Rs.10,000/- 

subject to satisfaction of Jail Superintendent in terms of above mentioned order. Jail 

Superintendent is further directed to transmit the bond to the Court. 

In the light of the above mentioned, the present order shall be treated as 

Release Warrants for accused. Application is disposed of accordingly. 

Copy of this order be sent to Jail Superintendent concerned for compliance 

through Jail Messenger/Dak and also on his e-mail address. 

Copy of this order be also given to Ld. LAC and one copy be also sent to 

DSLA East. 

Accused to surrender before the Jail Superintendent concerned on 

completion of 90 days after his release. 

(ANSHULMEHTA) 
DMM/EAST/KKD/DELHI 

27.05.2021 


